. . In the Central Administrative Tribunal
v ) o Jodhpur Bench, Jodhpur

Date of order :-16.3.2000
0.A.NO. 237/1997

. 1. All India Non Scheduled Caste/Tribe Association (Rly) Rani
Bazar, Near Gurdwara Rani Bazar, Bikaner, through its
Working President Shri Jagdish Rai Agarwal, Retired Office

. Supdt., D.R.M.Office, Northern Railway, Bikaner.
1$p’ 2. Shri Nicklaw D"'Sauza, . Head Clerk, Personnel Branch,
' D.R.M.Office, Northern Railway, Bikaner. :
3. _ «.ss.Applicants
. vs.

. 1. Union of India through its Chairman, Railway Board, Rail -
i Bhawan, New Delhi. ' , ‘

2. General Manager, Northern Railway, Baroda House, New Delhi.
3. Divisional Railway Manaéer, Northern Railway, Bikaner.

4. Dy.Chief»MechanicaI Engineef (Workshop) , Northern\Railway,
Lalgarh (Bikaner).
. . - - ' l‘
5. . District Controller of Stores, Northern Railway, Jodhpur.
‘ . eeeae Respondents.

/Mr.S.N.Trivedi, Counsel for the applicants.
Mr.R.K.Soni, Counsel for the respondents. - \
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CORAM:

i

Honiblé Mr.A.K.Misra, Judicial Member

Hon'ble‘Mr.GopaI Singh, Administrative Member
ORDER
" (Per Mr.A.K.Misra,J.M.)

v~_‘ » . B . N A ) i
y ‘ The Applicants have filed this O.A. with the prayer that the.

order dated 1027;97 (Apnex.A/l) passed,by'the responéent No. 3
and similar;éfders issued to other Membersiof the Association on
their represeﬁtation,::be Qﬁﬂo‘ quashed and "fhe respondents be
. directed to re-~consider the representations of the Memhers'of thel
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Association and\ pass-a reasoned order relating to the facts as
- mentioned in the fepresentations. -
2. Notice of the O.A. was given to the resbondents who have
filed their reply. - o N ’
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3. We ha\;'-é heard the i,ea_rned counsel for the parties and have
gone through the case filé.'

4, From the facts of the case, it appears that tlfle applicants'

Association had earlier.challenged the vaiidity of Circulars-
regarding a"ssignment of s.é_niority; of Scheduled Caste/Scheduled
‘ Tribe- employees vis—a—;zis general caste employees,' issued by the
respondents as per" the judici-al. prdnouncemérits’ of various Courts

:,\ and that of Hon'ble the Supreme Court. That O.A. was disposed of

1‘ y the Tribunal vide its order dated 23.7.96 (Annex.A/2) with a

irection ‘that the Members of the ap_plicénts' Association should
ake fresh representations for redressal of their grievances in
res;ﬁect ‘of matker of their seniority_ and ‘promotion,_ within a
pefiod of two months. If-the re;laresventations ére made by the
Members within the ~aforesa'id period, the same shall be considered
by the respondents and fresh ‘decis-ioﬁ be taken'( in respect of such
representations in terms of the directions given by Hon'ble the
Supreme Courf in cases of R.K.-Sablﬁarwal, Virpal éingh Chauhan and
Ajit Singh'Jahuja} within a period of six mohths from the date\-',
of receip\t of representat;_ions from the appliéants. "If the
applicants are aggrieved by any such “decision taken on th‘eif
f_epresentation, they shall be at liberty to file fresh O.As.

/5. - The respondent No. 3 after considel:ir'lg the representations

of the Member of the -applicants' Association passed order

t
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Annex.A/1 which is said ‘to be similar in respect of' other

' representations. The applicants Association has . filed . 'the

present O0.A. on the ground that orders disposing of the
representations of the Members are result of non application of
mind and the grounds as mentioned in the. representations have not

been considered and disposed of as was expected of fhim.

6. 'In reply . the respondents have stated that the

} L
representations of the Members of the applicant Association were

diSposed.of keeping in view the headquarters instructibns issued
on the basis of judgments of the Hon'ble SUpremeKCourt. Looking .
to. the facts.of each repfesentation the priqciples as laid down
by Hon'ble the Supreme Court were followed. Simply because thé
érder is in cyclostyled manner, it cannot be-said'to be a resulf
of non application of :mind and mechanical disposal of

-

representations. The O.A. is devoid of any force.

7 | Considering the rival céntentions, we are of the opinion
that in mafters of Seniority)auﬂ'placeﬁént of an individual at a
barficular place, is a question of  fact covering each case
%eparately._ln view of the principleé-laid'down by "Hon'ble the
Supreme Court whiéh applicént had regained the seniority and

which applicant is required to be placed at a particular place is

" a quetion which requires separaté consideration as per\the facts

relating to- his claim. .In such matters, the Association cannot
have any locgs standi. The Association can only be permitted to
highlight the grievance of its Meﬁbers in general and can claim
application of some circular or éiréction uniformly t;'o all its
Members and nothing beyond it. The_appliéants Association cénnot
be permitted to sponsore' the cause of an individual‘for his

~

placement at a particular place in the revised seniority. If the
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Association is permitted to raise éuch diéputes, then probably
the cause would never céme'to an end. In the instant case when:
the Association had represented the cause of its Members. earlier,

direction as narrated above, was given to the respondents.

Tﬁerefore; individualf Member aggrieved of the deciéion of the

respondent No. 3 wés‘to file a separate 0.A. against\the order

A disposing of his‘ representation:' The matters relating to
placement of an individual at a particular place in the seniority
list are personal grievances which cénnot be'rébresented by the

. Association.

/

8. It is also submitted by the respoﬁdents that action is being
taken to revise the seniority list in terms of the directicns
given by the:ﬁon'ble Supreme. Court from time to time. That means
the exercise relating to fixation.of seniority and placement of an
individual at a—particular'place in the sSeniority list is still
going on and has not attained’finality;_ﬁherefore, it éénnot be"
said that the individual Member of the-applicant Association has

a reason to seek redressal of his grievance before this Tribunal

including the applicant No.2. Hence, - the claim of the present

applicants is premature as discussed above.

- 9. In our épinion, the present application is not maintainable
by the Association in the représéntative capacity looking to the
matter of individualjseniofity and grievance relating thereto. The °

~ present application ié~premature also as the revision of seniority

has not taken a final shape.

10. In view of the above, the O.A. deserves to be dismissed at

the admission stage and is hereby dismissed.No orders as to cost.

| (I/F i iwéj&_,- : ‘ %%ZIW
(GpPAL SING ) t (A.K.MISRA)

Adm.Member _ . Judl .Member

. _mehta
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